
A 

) 
IN THE CENTRAL ADUINISTRATIVE TRIBUNAL 

CUTTACK BENCH, CUTTACK 

O.A./TAJR.A.No ............ n.. • •••.........................•• 199 

Applicant 
( s 

Versus 

.."Q 	 Respondent ( 
Officenote as t 

Sr. No 	Date 	 0 r d e r s 	 action (If any ) 
taken on order 

Ui 	3J4v 

P~ 

L 

Rskcw 
U 

0 

- 

:5.11.9 	Leaving liberty to the petitioner 

to approach the Tribunal as and when 

cause of action arises this applicatlo 

is dismissed without admitting. 
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